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ftGALE BENCH 

Secrd.F1oor, 
Commercial Complex, 
Indiranagar, 
Bangalore-.560 038. 

Dated:-. . 	. . . 	. 	 . . 	
8JUN1994 

- A.PPLJEATIQ'i NUMBER 	855 of 1993 - 

APPLLTS: 	 RES1JD EN TS.: • , 	. ., 

Sri.S,Sâjidr Kumar 	v/s. The Director of Census Op.eations in : 	• 	. 	 Karnataka,Bangal'ore. .... 

10 Sri.M.Raghavendra Achar,Advoce,No.1074 & 1075,........ 
4th Cross,Sreenjvasanagar II Stage,Bangalore-50. 

The Dectot of Census, No *21,Mis s ion, Road, 	. .• -.. •.• . 	.•• . 
Bagalore_5600210 	. 	... 

Sri.G.Shanthappa,Addlcosc,High Court Bldg, 
Bangalore-560001 	 . . 	. 

. 	- 	- 	 ------ .__.-:. .................. 

Sujct:- Forwarding of colAes of the 0rerspss.pd y- the 
Central adrninio-Lratjve TriLunal,Bangalore. 

Please find ericic;ed herewith a copy nf thWRDER/ 

STAY RDER/TBRIM ORDER/., pss..od by this TribiniL.jn the above 
mentioned application () on0J.061994. •  

• 	. 	
°-k•-•• 

DERFrY REGISTRARl 
JUDICIAL !3RPNCI-IEs. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH, BANCALORE 

ORIGINAL APPLICATION NO.855/1993 

WEDNESDAy THIS THE FIRST DAY OF JUNE, 1994 

MR. JUSTICE P.K. SHAYMSUNDAR VICE CHAIRMAN 

iii:. T.V. RA1ANAN 	 MEER(A) 

S. Sundr Kumar, 
aged 	rit 42 years, 
Workino as Statistical Assistant, 
0/0 thi Director of Census, 
Operi.i in in Karnataka, 
No v 21 , Mission Ro2d, 
Banalcre - 560 027 	 Applicant 

( By Advocate Shri M.R. Achar ) 

The Director of Census, 
0/0 the Director of Census, 
Operation in Karnataka 
No.21 9  Mission Road, 
Bangaic e - 560 027 	 Respondents 

( Cy learned Standing Counsel ) 
Ehrj G.Shanthappa 

ORDER 

MR. JUSTICE P.K. SHYAMSUNDAR, VICE CHAIRMPIN 

After having heard Shri M.R. Achar for 

quite sometime, we find t hat the relief sought 

for herein could probably have been obtained 

by gol.nQ to the Head of the Department through 

a proper representation challenging the tenability 

of a oromotjon order made under Annexure A-il 

dated 30.12.92. It is found from that order 

that for a period of six months i.e. from 22.5.89 

to 1.11•90, applicant had been reverted to the 
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post of Computer from the post of Stitietical 

Assistant to which post !ie had been earlier 

promoted. Be that as it may, it is appropriate 

for the applicant to have made a representation 

in that behalf. Shri Achar tells us that the 

applicant had in fact m2 da a representation  on 

the 16th of July, 19939 and that even subsequently 

he had reminded the Administration about hial  

pending representation. Shri C. Shanthappa, 

learned Standing Counse tells us that no such 

representation is to be fcund in the office uiles 

That apart, we are not 	provided with any 

material qiving an indi;ti:ri about the presentation - 

of any such representation. In this view of the 

matter, we think it 9pperriate to direct the 

applicant to meke a reDreFc ntat ion immediately 

to the Head of the Dep3rtmEnt and state that 

if such a representaticn is made within two weeks 

from the date of receipt c 	COPY of this order, 

the Department will dispof7r of the same within 

two months from the date c 	eceipt of the 

representation. 	if the aP: icant sti:Ll feels 

( 	
aQgrieved by the manner in Thich his representation 

is dealt with and dispcseo f?, he is at liberty to 

come back to us for r ecressal of his grievance, 

if any. The Department will dispose off the 

representation directet' to be made herein in 

TRUE CJr. 3 ccordance with law anl rjth reference to their 

earlier decisiJnS cf tiis Tribunal said to have a 

bearing on the matter. This application is accordingly 

SEC 	 disonsed ofl finally at thr n dmissicn stage with no 

1 	order as to COStS. 

N VICE CHIRF1 


